247  Re. use of some chemicals in the
cause cancer

[Shri G C. Bhattacharya]

being manufactured by these companies and
which contain chemicals which have been
found to be cancer-causing. 1 would also
appeal to the Government f°> encourage the
use indigenous herbs for this purpose; those
who want to dye their hair can do so with the
help of indigenously-available herbs.

REFERENCE TO THE ALLEGED

THEFT IN THE DIGAMBER JAIN

CHHOTA MANDIR, KUCHA SETH,
DELHI
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(Interruptions)

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Order please. Mr. Bhabhra,
your Special Mention has been admitted on a
limited subject, namely, the alleged theft in
the Digam-ber Jain Chhota Mandir, Kucha
Seth, Delhi. Kindly confine your Special
Mention to this subject.

SHRI HARI SHANKAR BHABHRA: I am
coming to that. But I have been interrupted
because of this point of order which has
unnecessarily been raised. Actually, this point
of order has got no force at all. The only thing
is that, these people are unnecessarily
provoking me. I am simply narrating how the
law and order situation is getting worse in
Delhi. This is the poster I have with me.
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SHRI LAL K. ADVANIL (Madhya
Pradesh); On a personal explanation. 1 am
really surprised. He is a Minister. Simply I am
sitting by the side of my colleague and I have
no idea whatsoever about it. I have asked him
whether any of our colleagues has given a
notice of special mention and he has said, yes.
When I asked him what it was, he showed me
the poster for the first time. Now, instead, the
Minister makes a baseless allegation of this
kind. My submission is simply this. The
Chairman has allowed him to make a special
mention on the basis of that poster itself. So,
he has every right to refer to it.
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It is like this;

"Theft in Digambar Jain Chhota Mandir,
Kucha Seth, Delhi, of precious jewel-
studded idol and precious jewellery, silver,
utensils, etc. and fast unto death by certain
devotees; spreading discontent amongst
sizeable section of Delhi population on the

increasing law and order problem and the
inaction by the authorities."

SHRIMATI MONIKA DAS (Karna-taka):
How can we mix up both the things?
(/"temiptions)

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Don't waste time of the House.
Let him finish.
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THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Kindly sit down.

I. Statutory Resolution seeking: disap
proval of the Textile Undertakings
(Taking over of Management) Ordi

nance, 1983.

II. The Textile Undertakings (Tak
ing over of Management) Bill. 1983.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Th, House will now take up
the Statutory Resolution seeking disapproval
of the Textile Undertakings (Taking over of
Management) Ordinance, 1983 and the
Textile Undertakings (Taking over of
Management) Bill, 1983. Shri Pyarelal Khan-
del wal.
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